FORM B

PUBLIC ANNOUNCEMENT
[Regulation 12 of the IBBI (Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

JBM HOMES

PRIVATE LIMITED

SLNo. Particulars Details
I. Name of the Corporate Debtor JBM HOMES PRIV ATE LIMITED
2. Date of incorporation of Corporate Debtor 13/01/2015
3. Authority under which Corporate Debtor is | Registrar of Companies, Chennai
incorporated /registered
4. Corporate Identity No. of Corporate Debtor | U74999TN2015PTC098813
5. Address of the registered office and principal | No.47, Bazaar Road, Pallavaram
office (if any) of Corporate Debtor Chennai — 600043, Tamil Nadu
0. Date of closure of Insolvency Resolution 12/09/2023
Process
7. Liquidation commencement date of 12/09/2023 (NCLT Order copy received on 14/09/2023)
Corporate Debtor
8. Name and registration number of the Name: Mr. Venkataraman Subramanian
insolvency professional acting as Liquidator | IBBI Regn. No. IBBI/IPA-002/IP-N01068/2020-21/13433
9. Address and e-mail of the Liquidator, as Flat No A 4, Ramar Kutil, 3/5 Second Main Road, Gandhi
registered with the Board Nagar, Adyar, Chennai-600 020, Tamil Nadu
" Email: ipvenkataraman@gmail.com
10. Address and e-mail to be used for 2nd Floor, Hari Krupa, No. 71/1, Mc Nicholas Road (off.
correspondence with the Liquidator Poonamallee High Road), Chetpet, Chennai — 600 031
Phone: 044-2836 1636
Email: jbmhomesliq@gmail.com
11. | Last date for submission of claims 12/10/2023

Notice is hereby given that the National Company Law Tribunal, Chennai Bench has ordered the commencement of
liquidation of JBM Homes Private Limited on 12" September 2023.

The stakeholders of JBM Homes Private Limited are hereby called upon to submit their claims with proof on or before
12" October 2023, to the Liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other stakeholders may submit the
claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a stakeholder
during the corporate insolvency resolution process under the IBBI (Insolvency Resolution Process for Corporate Persons)

Regulations, 2016 shall be deemed to be submij

Date : Date: 19/09/2023
Place: Place: Chennai

under section 38.

\QI(M A

Venkataraman Subramanian

Liquidator

IBBI Regn. No. IBBI/IPA-002/IP-N01068/2020-21/13433

Authorisation for Assignment valid upto.13/02/2024
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Irdai forms panel
to create Bima
Sugam platform

GEORGE MATHEW
Mumbai, September 18

INSURANCE REGULATOR
IRDAI has formed a steering
committee,whichwillactasthe
apex decision making body for
creation of its ambitious Bima
Sugam platform, and it indi-
cated thatitwill soon appointa
project consultant for which
Request for Proposal (RFP) has
already beenissued.

While Bima Sugam will
enableindividuals tobuyalife,
health, motor or property
insurance policies online, its
implementation hasnowbeen
postponed thrice. The plat-
form will enable easy access
under a single roof for insur-
ance companies, agents, bro-
kers, banks and even aggrega-
tors. The platform will act as a
centralised database which
will assist consumers with all
insurance related queries. It
will also pave the way for a
speedy acceptance of new or
sandbox products.

After changing the dead-
line twice, the regulator has
now set a new deadline of July
2024 for its “game changing”
Bima Sugam project to go live
and has for the first time
unveiled the entire spectrum
of services to be provided by
this mega tech project.Itwillbe

Household
savings fall to
nearly 50-year low
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NIKHIL GUPTA, economist at
Motilal Oswal said the combi-
nation of weakincome growth
and falling financial savings,
led by borrowings, is unsus-
tainable.“We believe that con-
sumption growth is unsus-
tainable. Whether it will be
substituted by investments is
not our base case, though the
jury is still out,” Gupta said.
According to Gupta, the house-
hold debt is the second-high-
est annual flow post indepen-
dence.

Household savings, RBI
data show,cameinat¥13.76
trillionin FY23 compared with
X16.96 trillion in FY22.To be
sure, the trend could reverse if
the economy picks up paceand
real incomes grow. However,
both consumptionand invest-
ments could be impacted if
savings don’t pick up mean-
ingfullyin the current year.

In a break from trend, pri-
vate consumption final expen-
diture(PFCE) improved to 6%
y-0-yin Q1FY24, higher than
the 2.8%y-0-yin Q4FY23 and
2.2%y-0-yin Q3FY23, likely
helped bylowerinflation.Data
for July and August suggest
mixed trends for consump-
tion,with passengerwholesale
car sales, auto retail sales, and
air traffic doing well, but
wholesale two-wheeler and
tractor sales, rail passenger
traffic,aviation cargoand con-
sumer goods imports not far-
ingaswell.

The Q1FY24 GDP data
revealed that investment was
more buoyant than consump-
tion and that urban demand
was higherthan rural demand.

Corporate commentary
afterthe June quarternumbers
suggested that while not
declining, rural demand was
seeing a slow recovery.
“Already, we find that rural
indicators such as real rural
wages and non-durables con-
sumption, are weakening,’
HSBC India economist Pranjul
Bhandari said recently. Real

financialexp.epapr.in

TS S ¥

. 2

(& b & v
. N -
Il'.iltll
INSURANCE REGULATORY AND
DEVELOPMENT AUTHORITY OF INDIA |

a centralised marketplace and
a one-stop-shop for all insur-
ance-related queries,including
policy purchase, claim settle-
ment, insurance advice and
grievance redressal.

The steering committee is
comprised of Rakesh Joshi,
Member, Finance and Invest-
ment, IRDAI, Anup Bagchi,
MD & CEO ICICI Prudential
Life Insurance, Naveen
Tahilyani, MD & CEO, Tata AIA
Life Insurance, Mahesh Bala-
subramanian, MD & CEO,
Kotak Life Insurance, Nilesh
Garg, MD & CEO, Tata AIG
General Insurance, Prasun
Sikdar, MD& CEO, Manipal
Cigna Health Insurance,

Inderjeet Singh, Secretary
General, General Insurance
Council and Satyendra Nath
Bhattacharya, Secretary Gen-
eral, Life Insurance Council.

Further, Cyril Amarchand
Mangaldas (CAM) has been
appointed as the legal counsel
forthe project.Responsibilities
of CAMwillinclude incorpora-
tion of Section 8 not-for-profit
company which will be the
company owning the Bima
Sugam platform.The platform
will support all personal and
commercial/business insur-
ance requirements and sup-
port in identifying and com-
paring optimal products to
meet user requirements
within stipulated timelines.
The entire spectrum of insur-
ance offerings through the
platform will include life
insurance and all its variants -
- term plans, savings (Par and
Non-Par),annuityand pension
plans -- ULIP products, health
insurance and all its variants,
vehicle insurance (TPand OD),
travel insurance, personal
accident insurance, property
insurance, commercial insur-
ance, marine insurance, agri-
cultural insurance and any
other insurance product
planned to be listed on the
platform as decided by the two
councils.

FROM THE FRONT PAGE

rural wages contracted for 12
straight months to March.

While the in commodity
prices led to better economic
activityinthelastfewquarters,
the rising crude oil prices,
which are nudging §95 /barrel,
could hurt consumption.
Moreover, weaker than
expected agri-output could
also have a bearing on rural
demand.

New power plan:
India to burn
3890 more coal

ACCORDING TO the nation-
ally determined contributions
(NDCs), India needs to have
50% installed power capacity
from non-fossil fuel sources
and reduce emission intensity
of its GDP by 45% from the
2005 level,both by 2030.

India has already set up
44% non-fossil fuel power
generating capacity and is
likely to take it up to 60% by
2030.0n emissions, India has
reportedly slashed 33% of
emissions intensity of its GDP
from 2005 level by 2019 itself.

However, the announce-
ment to expand the thermal
power capacity, instead of
retiring polluting plants, even
afterinitiating dozens of clean
energy measures shows India
wants to ensure energy secu-
rityatall cost tofuelits growth.

The countryhas set the ball
rolling on various fronts like
renewable energy,energy stor-
age systems, critical minerals,
international grid connections
and green hydrogen so that
power shortage does not trip
India’s fast growth.

“Unless the battery eco-
nomics improve significantly
orwe see a significant scale up
in pumped hydro projects,
there could be some chal-
lenges,” said Vikram V, vice-
presidentand sector head, cor-
porate ratings, Icra.

“If storage capacity does
not come up, we may have to
plan for coal-based capacity
because we can’t go for a sce-
nario of having blackouts,” he
said, adding meeting peak
demandsin eveningisbecom-
inga challenge.

While the government may
be preparing for all scenarios
and hoping for some break-
through technologyin storage,
the resources are being spread
thin and the message going
across to the industry is con-
fusing.

The power minister has
asked industry captains to
shift to renewable energy,
which may be a tough task for
power-intensive industries
who have captive power plants,
while announcing plans to
generate more coal power.

“There’s a lack of clarity in
trying to communicate what
you eventuallywant to dowith
the mining and thermal power
infrastructure,” said Aarti

Khosla,founderand director of
Climate Trends, a Delhi-based
firm that facilitates capacity
building for climate action.

She advocated putting the
money going into coal projects
into grid expansion and trans-
mission line for better evacua-
tion of renewable energy.

A pre-G20 discussion on
justenergytransition partner-
ship did not find any takers in
the G20 meetings. India did
not even take that discussion
forward as it may not want to
talk about shutting of coal
power. So, it just talked about
expanding renewables.

“Air pollution is a big prob-
lem. It is in our own good to
make sure that polluting,inef-
ficient or older plants are
retired in a rapid way and
replaced by renewable power,’
Khosla said.

PM bids adieu to
old Parliament
building

v -

“BIDDING GOODBYE to this
building is an emotional
moment... Many bitter-sweet
memories are associated with
it. We had differences and dis-
putes but we witnessed ‘pari-
var bhav’ (‘family emotion’).
This building will always
inspire future generations,”he
said.

According to Modi, though
the existing building had been
planned by “foreign powers”, it
had the “sweat, efforts and
money of my country men.”

Tracing the almost eight-
decade-old history of Parlia-
ment House, Modi took the
Opposition by surprise with
his praise of Nehru.The echo of
Nehru’s historic ‘Tryst with
destiny’ speech, he said, will
continue to inspire the coun-
try’s elected representatives.

“The echo of Nehru ji’s
Stroke of Midnight speech will
inspire us. In the same House,
Atalji's (Atal Bihari Vajpayee’s)
words about ‘sarkarein
aayengi, jayengi; partiyan
banengi, bigdengi; lekin yeh
desh rehna chahiye’ (govern-
ments may come and go; par-
ties will be formed or dis-
banded; but this nation has to
live on) continue to echo even
today,” he said.

He credited PV Narasimha

Will oil hit $1007?
It already touched
in some markets

SUPPLY DEFICIT BUOYS PRICES

B Brent crude futures rose
79 cents to $94.72 a barrel
by 11:57 a.m. ET (15:57
GMT), while U.S. West Texas
Intermediate crude futures
were up $1.24 at $92.01

W Citi on Monday became
the latest bank to predict
that Brent prices could
exceed $100 a barrel

this year

ALEX LAWLER
London, September 18

WITH OIL INVESTORS and
traders focused onan oil-price
rally that has come close to
$100 a barrel, some grades of
crude oil are already trading
above that milestone, high-
lighting an expectation of
tight supply.

The outright price of
Nigerian crude Qua Iboe sur-
passed $100 a barrel on Mon-
day, according to LSEG data.
Malaysian crude Tapisreached
$101.301astweek,said Bjarne
Schieldrop,analystat Swedish
bank SEB,in areport.

Oil has risen to its highest
level of 2023 as investors are
focused on the prospect of a
supply deficit in the fourth
quarter after Saudi Arabia and
Russia extended supply cuts.
The two are the biggest pro-

Rao for India “adopting new
economic policies and mea-
sures”under hisleadershipata
time when the “country was
reeling under economic dis-
tress”.

Recalling the journey of
India’s democracy, Modi said
the last day in this heritage
building should be dedicated
to the over 7,500 Parliamen-
tarians — over 600 women
included — who served in this
building since Independence.

Healsoremembered Sardar
Vallabhbhai Patel, Ram
Manohar Lohia, LKAdvaniand
others for “enriching the dis-
cussions and emboldened the
voice of the common citizens”
in the House.

The Prime Minister used
his own story to underline the
robustness of Indian democ-
racy. He said he had never
imagined that “a child from a
poor family,living on arailway
platform”, would reach Parlia-
ment.

“WhenIfirstentered...asan
MP...Ibowed down and hon-
oured the Temple of Democ-
racy. It was an emotional
moment...I could have never
imagined a child from a poor
family, living on the railway
platform,would everbe able to
enter Parliament.I neverimag-
ined Iwould get somuchlove.”

“But this is the strength of
India’s democracyand areflec-
tion of the faith of the com-
mon man of India towards
democracy that a child from a
poor family, living on the rail-
way platform, reached Parlia-
ment, he said.

Stating that the world is
talking about the India story,
especially after the success of
the G20 Summit and the suc-
cessful Moon landing of the
Chandrayaan-3, the Prime
Minister said those were the
result of “collective efforts”.

Helisted thelandmarkleg-
islation of his government
duringthelast nineyears.“The
House will always say proudly
that (the abrogation of) Article
370became possibleduetoit...
GST was also passed here...
‘One Rank-One Pension’ was
witnessed (and) 10 per cent
reservation for the Economi-
cally Weaker Sections was suc-
cessfully allowed for the first
time without dispute,” Modi
said.

Healsorecalled the bravery
of Bhagat Singh and Batukesh-
war Duttwho hurled bombsin
the same Parliament building
to wake up the British empire
from its slumber.“The echo of
that bomb still gives sleepless
nights to those who wish well
for this country,”he said.

Heremembered the terror
attack on Parliament House
and the role of those who
took bullets to save Members
while fighting terrorists. “It
was not an attack on the
building,butanattackonthe
Mother of Democracy itself.
Itwas an attack on the soul of
India," he said.

ducers in the OPEC+ group,
most other members of which
are also curbing output.

“The overall situation is
that Saudi Arabia and Russia
are in solid control of the oil
market,” Schieldrop said.

Brent oil futures, a global
benchmark, traded as high as
$94.89 on Monday and the
related benchmark used for
trading much of the world’s
physical cargoes, called dated
Brent, stood just above $96
according to LSEG.

Brent and US West Texas
Intermediate crude futures
are on track for their biggest
quarterly increases since Rus-
sia'sinvasion of Ukrainein the
first quarter of 2022.

Cition Mondaybecame the
latest bank to predict that
Brent prices could exceed

Gold ETF inflows at 16-month high

PRESS TRUST OF INDIA
New Delhi, September 18

GOLD EXCHANGE-TRADED
FUNDS (ETFs)attractedRs 1,028
crore in August, making it the
highest inflow in 16 months,
amid continued hikesininterest
rates in the US, which led to a
slowing down in growth rate
there.

With this, the year-to-date
inflow in the category has
reached more than 1,400
crore,data with the Association
of Mutual Funds in India (Am(fi)
showed.

Apart from inflow, the asset
base of Gold ETFs and investors'
account or folio numbers
increased in the period under
review.

According to data, gold-
linked ETFs have seen an inflow

the March quarter, ¥320 crore
in the December quarter,
and X165 crore in the Septem-
ber quarter.

The month of August wit-
nessed the highest monthly
inflowinto Gold ETFssince April
2022 when the -category
attracted 31,100 crore on the
back of the Russia-Ukraine war.
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of ¥1,028 crore in August.
This came following an inflow
of Y456 crore in the segment
inJuly.

Before that, Gold ETF saw
inflowtothetune of ¥298 crore
during the April-June period
after three quarters of consecu-
tive outflow.The category sawa
withdrawal of 31,243 crore in

Flows into Gold ETFs have
been subdued since then as the
US Federal Reserve embarked
onitstightening cycle.

Gold prices in recent
times have come off from its
all-time high levels, thereby
providing some buying
opportunity, particularly
after a sharp rally it wit-
nessed since March thisyear,
Melvyn Santarita, Analyst -
Manager Research at Morn-
ingstar India, said.

MOTICE FOR DUPLICATE ISSUE OF
ZHARE CERTIFICATES

Hixtice is haretry given that tha Share Certificatals)
Mo 18180 far 28TH00 Equily Shanes, beanng
Distinctive Mumbars from 1 342800-13698654,
1374001381659, 1400700-1410585, 1468000
1470059, 1486T00-1451000, 1455600- 1505658,
105001532708, 1573001575599, 1 BEST0-
1594550, 1600600-1611859, 1B62000-166TDE,
TTE200-1TE 185G, &7 00001932000, 198530
1577159, 2005200-2017538, 2063500-206035,
53500163200, FA BE0l-2 5y, a6l
2264159, ZITRG00-2279395, 2324600-2320554,
S36ATD0-FAT 00, SlE00-240650Y, AA5dG(I0-
2006259, 2564300-2572608, 25TG000-Z50G150
in EITaA India Lid, haning His registened ofce at 508,
Abdul Hamid Siraet, 4ih Floor, Kolkata - 7O00E0
gtanding in e name|s) of East Indls Spatawear
Lid. had baan last and that an application for tha
izaie of duplicata|s) in lieu thersod has bean mads
lofhe Company
Cinjactians, if ary, should be made within 15 days
fram thea dabe of this pubication 1o the Company's
Registrar & Share Transfer Agent - Miche
Technologes Pyl Lid., 34, Auckland Place, Th
Floar, Raem Mo, TAL TE, Kolkata—- 700017
Thar Public are caulicnad againsl dealing in any
way wilh hese shares

Far Eastem Fintrade Put. Lid.

$100 abarrel this year. (Famary: East India Sporiswear Lid. &
—REUTERS Eastem Finrade Lid.|

Lunkaran Shamma

Direschor

DHM: C344834

TPNODL
TP NORTHERN ODISHA DISTRIBUTION LIMITED

(A Tata Power & Odisha Government Joint Venture)

Registered & Corporate Office: Januganj, Remuna Golei,
Balasore - 756 019, Odisha, India

Phone: +91 6782 244865, Email: contactus@tpnod|.com,
Website: www.tpnodl.com, CIN: U401090R2021PLCO35951

(Inviting attention of all vendors to submit pending
bills for supply of goods & services pertaining to
NESCO Utility for the period prior to 01.04.2021)

In line with vesting/other relevant orders, the Hon'ble
Odisha Electricity Regulatlory Commission (OERC) has
directed to submit the pending bills/claims for the supply of
goods and/or services pertaining to pre-vesting period i.e.
prior to 01.04.2021 by 31st October’ 2023 to OERC in case
of erstwhile NESCO Utility (now TPNODL).

Therefore, in compliance to the direction of Hon'ble OERC,
notice is hereby given to vendors to submit the pending
claims / bills with relevant supporting documents not later
than 5th Octlober' 2023 at respective division office.

Sd-

TP Northern Odisha Distribution Limited

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
GREY"S EXIM PRIVATE LIMITED OPERATING IN TEXTILE
DESIGHNING AND MANUFACTURE AT MUMBAI AND BENGALURLU

Unader Regulztion 36801} of $ha Insakency and Bankuptcy Baard of India
(Inscivency Resolution Process for Comporate PersorsRegulations, 2016)

1. | Mama of ha corparale deblor along Gray's Exim Privade Limibed
with PARY CIN! LLP US19AMHZ00EPTC 151601
2. | Address of the regstered office | ATZ 300 Shah & Nahar Industial Estate Dhanra
Mill Compound Lowear Parel Murmbai 400013
iMeharashira)
| Not avadable
Tweo Galas located at A'Z 308 and 242 Shahs &
Mahar Industrial Estate Dhanrg) Mill Compaund
Lowar Parel Mumbai 400013 (Mabarashira)
Flard and Machinery iz lpcatad &t Sapiagiri Balika
Suppliers, Mo, $6/2, Dasana Pura, Bangalore Maorth
(The Corporate Dabior is not operational
_ |from 2019-2020)
5. | Installed capacity of main praducts’| Nol avalabla
| services
G, | Couantity and value of main
praducis’ sarvices sold in lasl
| financial year
. | Numiber o emgloyaes! warkmen
4. | Furthar datails including lesi
avallable financial statemants
(wilh schadulas) of baa yaars, lisks
of creditars, relevant dates for
subsequent events of the process
| ara avalabla at |
4. | Efgibility for resciution applicants | hitp:ifssand comirunning-cases. php
under section 25(2)h) of the Code
| is avalable at |
10, Last date for receipt of expression |051072023 (Extended with the pemmission of Col)
| of interast |
11.| Dale of issue of the provisaonal list [ 1511072023
| of prospective resoluton agphcants|
12.| La=t daba for submissian of
| objections o provisional list .
13.) Process amail id o submit EQI Mail 1o grevesm crpi@gmail.com
Mate: Tha mfarmation menbanad henain is based on the cumant informalicn available wilh tha
Resolution Professional as of now, Any addiionsl information received by the Resolution
Professional will be updated from tme-o-dime 1o persons making reguest for the same thraugh
email anthe Emal ID manfiansd against 5 Mo B

Dizte: 149t Septembar, 2023
Place: Mumbai

3. | URL of websile
4. | Delals of place whare majority of
fiwed assets are located

Revenue from operations was INR 54,72 28 275 as
on 315t March 2018 (As per the lesl avalable Balanca
| shest]

| Gurrantly thens ane no empkoyeesiworkrman

Mai io grevexim.cirpi@gmail.com

20102023

Mr. Prashant Jain

Regolution Professional of Gray's Exim Private Limited

Regd. No, [BEIPA-0010P-PO1368/2018-2019112131)

Regd. Add: AS01, Shanti Heights, Plot Mo, 2.3.9, B0, Secior 11,
Koparkharing, Thane, Navi Mumbai, Meharashira- 400 709
Correspondence Address: BE10, BEEL Tach Park,

Sactar 304, Opposie Vashi Radway Slation, Vashi, Mavi Muembai - 400703

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
DIVISION BENCH - I, CHENNAI
CA(CAA)/29(CHE)/2023
Form No. CAA.2
[Pursuant to Section 230(3) and rule 6 and 7]

In the matter of the Companies Act, 2013
And
In the matter of section 230 to 232 read with section 66 and other applicable
provisions of the Companies Act, 2013
And
In the matter of scheme of arrangement
Between
Tropical Agro System (India) Private Limited (“Tropical Agro” or
“Demerged Company”)
And
Green Pesticides Private Limited (“Green Pesticides” or Resulting Company 1)
And
Concept Agrosystem India Private Limited (“Concept Agrosystem” or
“Resulting Company 2”)
And
Techno Farm Sciences Private Limited (“Techno Farm” or “Resulting Company 3”)
And
Their Respective Shareholders

Tropical Agro System (India) Private Limited

A Company incorporated under the Companies

Act, 1956, having its registered office at 72, Raja

Annamalai Building, Marshalls Road, Egmore, ... Applicant Company 1/
Chennai Tamil Nadu - 600 008 Demerged Company

NOTICE CONVENING THE MEETING OF UNSECURED CREDITORS
OF TROPICAL AGRO SYSTEM (INDIA) PRIVATE LIMITED

Notice is hereby given that by an order 25th August 2023 , the Chennai Bench
of the National Company Law Tribunal has directed a meeting to be held of the
Unsecured Creditors of the Demerged Company for the purpose of considering,
and if thought fit, approving with or without modification, the arrangement
embodied in the Scheme of Arrangement between Tropical Agro System (India)
Private Limited, Green Pesticides Private Limited, Concept Agrosystem India
Private Limited, Techno Farm Sciences Private Limited and their respective
shareholders (“the Scheme”).

In pursuance of the said orders and as directed therein, notice is hereby given that
the meeting of the Unsecured Creditors of the Demerged Company will be held
on 20th October 2023 at 10:00 am at 72, Raja Annamalai Building, Marshalls
Road, Egmore, Chennai Tamil Nadu - 600 008, where the said Unsecured
Creditors of the Demerged Company are requested to attend.

Copies of the said Scheme of Arrangement and of the Explanatory Statement
under section 230 and section 102 can be obtained free of charge at the registered
office of the Company, or at the office of its Authorised Representative 72,
Marshalls Road, Egmore, Chennai, Tamil Nadu - 600 008. Persons entitled to
attend and vote at the meeting, may vote in person or by proxy provided that
all proxies in the prescribed form are deposited at the registered office of the
Company at 72, Raja Annamalai Building, Marshalls Road, Egmore, Chennai
Tamil Nadu - 600 008 not later than 48 hours before the meeting.

Form of Proxy can be obtained from the registered office of the Company.

The tribunal has appointed Mr. V. Nallasenapathy as the Chairperson of the said
meeting. Further the tribunal has appointed Mr. Jerin Asher Sojan as scrutinizer
for the said meeting. The above-mentioned Scheme of Arrangement, if approved

by the meeting, will be subject to the subsequent approval of the Tribunal.
Dated this 19th Day September 2023 Sd/-
V Nallasenapathy

Chairperson appointed for the meeting

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of tha IEBI [Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
JEM HOMES PRIVATE LIMITED

PARTICULARS

1. |Mame of the Corporate Debor

2. | Date of incarporatman of Coporale
Digtytar

3. | Authority under which Corporate
Detabar is inoorparated /registened

4, | Conporate Idertty Mo, of Corporate |UTE099TH2015FTOOEE13
_I:IEI'.'ll.l.u

b, |Address of the registered office

and principal office (it ary) of

Comorate Debior

DETAILS

JBM HOMES PRIVATE LIMITED
L300 20015

.“EE.IEII'-HI' of Companias, Chennal

"'-In.-i?, Bazaar Road, Palbvaram
Chenneg - GOCOA3. Tamil Madu

&. |Date of closure of Insohancy [12/06,2023
| Resclution Procegs |
¥, |Lquedation commencamernt data 1200 2023

of Corporate Dettor

B, |Marre and registration number af
tha insolvency professional acting
a5 Liguidator

9, | Address and e-mail of the
Liquedetor, &5 registered with the
Boyard

{MCLT Ordar copy recessed on 14,500,/ 2023)
[Mame: M. Venkataraman Subramarian

IBBI Ragn. Mo

BB/ IPA-002 NP-MOA0ES, 2020-21/ 134 35
|Flat o A 4, Ramar Kutil, 375 Second Mam Rosd,
Gandhi Magar, Adyar, Chennal-s00 020,
Tamil Madu

Email: ipvenkataraman@gmail com

|2nd Floor, Har Frapa, Mo. 7401 Me Micholas
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10. [Address and ermail b be used Tor
comespondence with tha
Liquidetor

11. | Last gate for subrmission of claims

Wotice is harahy ghven that the Naticnal Company Law Tribural, Chennai Banch has ordered
the commencarment of Bguidation af JBM Homes Private Limited on 1200 Saptamiber
2023,

The stakehalders of JBM Homes Private Limited are hereby called upon 1o submit thair
alaims with proof on or befare 1240h October 2023, 10 the Liquidstar at the address
mentiznad aga inest item Mo 10,

The financial ceaditors shall sumit thair claimes with proot by electronic means only,. All
ather stakeholders miay submit the claims with the proof in person, by post o by electranic
Means.

Submission of false or misleading proof of claims shall attrect penattes.

In case & stakehddar does nod submit is Claims dunng the guidation procass, the claims

submittesd by such & stakebolder during the corporate insohenday ressution procsss urider

tha IEB1 {Inschency Resolution Process for Conporate Parsans) rtegulai ons, 2006 shall be
daamad to be submitted vndar section 38

Veankataraman Subramanian

Liquidator

BE| Resgn, Mo BB IPA-0O02 AP-NOLEE,2020.21,/13433

Authorigation for Assignment valid upte 13,/02/2024

Diate: 19/00,/2023
Place: Chennai

SOM DATT FINANCE CORPORATION LIMITED
CIN: LESS210L1983PLCITT2
REGD OFFICE: 516, Suneja Tower-l, District Centre, Janakpuri, Delhi - 110058
Tel.: +89610226093, E-mail id: compliancesd@gmail.com,
Waebsite: wew.somdatifin.com

FOSTAL BALLOT NOTICE AMD E-VOTING INFORMATION

Motice s hereby given that SOM DATT FINANCE CORPORATION LIMITED ('the
Company’) is seeking approval of the Members of the Company by way of postal ballot
through remote e-voding on the following resolution]s):

5. No. Business Resolution

1. | To appoint Dr. Bhaskara Rao Bollineni (DIM
QO0085985) as Mon-Executive Director of the Company.,

Lirdinary Fesolutan

2. | To appoint Mr Bhavanam Ruthwlk Reddy (DIN
DE3T2E2T), as Whole Time Director and Chief
Exacutive Officer of the Company.

3 To appoint Mr Veoss Venkala Subba Rao Meka (DIN
0717 3955) as Managing Director of the Company.

Speclal Resobution

Special Resokulion

4, | To appoimt Ms, Javanthi Talluri (DIN: 09272993) as | Special Resohiticn
Mon- Executiva Indepandent Director of the Company

The Postal Ballol Maobce ('Nalice') is avallable on the website of the Company at
wnw. somdatifincom, the website of the MNational Securites Depository Limited
(MEOL} &t waoweeotingnedlcom and on the website of BSE Limited at
wwna bseindia.com onwhich the aquity shares of the Company are listed.
I compliance with the provisions of the Compandes Act, 2013, and the Genearal
Circular Mos, 1402020 dated April &, 2020, 1772020 dated Agril 13, 2020, 2272020
dated June 15, 2020, 332030 dated September 28, 2020, 302020 dated Decambssr
a1, 2020, 102021 dated June 23, 2021, 2002021 daied December B, 2021, 372022
dated May 5, 2022, and 1172022 dated Decernber 28, 2022, lasusd by the Minlatry of
Corporate Affairs {collectively called 'BICA Circulars'), the Company has sani the
glectronic coples of Postal Ballot Notice along with the explanatory statement an
Monday, September 18, 2023, OMLY throwgh elactronic mode, 1o those Members
winoge e-mall addresses are registered with the Company/depository paricipani(s)
as on Friday, September 15, 2023 ["Cut-off date'). Accordingly, a physical copy of
the Modice along with the Fostal Ballot Form and prepaid business reply envelope has
not been sant to the Mambars
The Company has engaged the serdees of NEDL to provide a remote e-voting facility
to all its Membars. The remaole e-yoling perod commences on Wednesday,
September 20, 2023, from 9.00 am. (15T} and ends on Thursday, October 19,
2023, at 5.00 pm. (15T}, The e-voling moduls shall be disabled by NSDL thare after
hMembers who have not updated their &-mail address are requested to register the
same in respect o shares held by them in alsctronic form with the Depositony through
their depository participant and in reapect of shares held in physical foom by writing to
the Company’s Registrar and Transfer Agent, RCMC Share Registry Put, Lid (RTA")
gither by emall 1o investor services@remodelhlcom or by post Investor Cell, RCMC
Share Registry Pwvt, Led, B-2551, First Floar, Okhla Industrial Area, Phase 2, Maw Delhi
110020,
Thax Board has appointed Mrs, holi Marang (Membership Mo, 5698 CF No: 51949)
partner of Maveen Narang & Associstes, Practicing Company Secrafaries, as the
Scrulinizer for conducting the postal balkal process fairly and fransparsnily
The Scrutinizer will submit his report to the Board, or any other person awthorized by
hirn, after the completion of scruling of the e=valing, and e resull will Be annowencsd
on or before Friday, October 20, 2023, and will also be displayed on the Company
weirbisie i e wwwlsomdattlincom and the websibe af MSOL al weeavaling. msdlcom
and Intimated to BSE Limited ['BSE'), where the equity shares of the Company ars
listed, on the said dale,
Im case of any quenes, you may refer to the Frequently Asked Guestions (FACs) for
Sharehalders and e-waling wier manual for Shareholders ayvailable at the downlosd
saction of wew.evoting.nadl.com or call at 022 -4886 7000 and 022 - 2409 T00D or
s @ redguiest o M Amil Vishal, Assl, Viee-President, NSDL, or Mr, Sanjesy Yaday
Asst. Manager, NSOL at evoting(@nsdl.codinor NS0L, 4° Floor, "A"Wing, Trade World,
Karmala Mills Campound, Senapal Bapal Marg, Lower Parel, MumGai 400013
By Crcder af the Board
S50M DATT FINANCE CORPORATION LIMITED
Heha Agarwa
Company Secretary

Place: Hyderabmad
Crate: 12th Septembsar, 2023

Pune



